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[Shri Shyamnmdau Milhra]
exist, then this Parliament has
absolutely no reality behind it. Article
19 grants to the citizens of India the
right to assemble peaceably and to
It‘;eely move within the territory of
dia.

Now what happened yesterday was
that some honourable Members of
Parliament and Sbri Jayaprakash
Narayan were prevented from moving
by the rowdies under the protection
of the Haryana Police. Therefore,
this is a matter involving the funda-
mental right of the people of India and
the Haryana Government making non-
sense of civil liberties.  That being
the situation, whether this House can
contemplate it with equanimity and
whether we should not take up this
matter, it is for you to consider. It is
not a State subject.

SHRI K. LAKKAPPA: My point of
order ig on the same article 19.

MR. SPEAKER: Whatever be the
fundamental rights, the ordinary
machinery for laws and courts ig avail-
able. We do not determine that here.
It is not by shouting at each other
that we decide on fundamental rights.

SHR1 SHYAMNANDAN MISHRA:
Fundamental rights are being abro-
gated in Bihar. ... (Interruptions).

MR. SPEAKER: You can have a
discussion but not an adjournment
motion. Their Assembly is there to
decide. I am sorry 1 cannnot allow
it.

We adjourn for lunch to reassemble
at 2.30 P.M

43.2¢ hrs.

._The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of the
: Clock

———

The Lok Sabha re-assembled after
Lunch ot thirty wminutes post
" Pourteen of the Clock

[Me, Drpury-SeEAKER in the Chair].
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SHBRI MADHU LIMAYE 8ir, 1
rise on a point of order. .

ot wew figrdt el : gonsas
AEIRY, WA AT AW § 4

MR. DEPUTY-SPEAKER: If there
are points of order, 1 wm have to
hear you,

W1 ¥ faw (geTgam)
TEH G 7

ot wy fored : gadt el feans
H wifEy o

MR. DEPUTY-SPRAKER: I want to
draw the attention of the House to
the rules relating to points of order.
I will just only read the proviso. The
proviso to rule 376(2) reads as
follows »

“Provided that the Speaker may
permit a member to raise a point
of order during the interval between
the termination of one item of busi-
ness and the commencement of
another. ..”

Under this, when Members want to
Taise points of order, I have got to
listen to them, It is not as if you can-
not raise a point of order because it
does not relate to the business in front
of us, and the best way to dispose of
thig is, when Members have a point
of order, to bear it and dispose of
rather than get into an altercation
which takes more time. I have calcu-
iated and found that we are wasting
time and are consuming more time in
shouts and counter-shouts than if we
aliow the Chair to listen peacefully
and dispose of the points of order. It
there are points of order, please
mention them, but please be . brief.
They should be only polnts of order,
nothing elmse.

SHRI K. NARAYANA RAO (Bobillf):
Sir, I want a clarifieation on your
ruling. I want to kuow whether this



237 Re. Adj. Motion AGRAHAYANA 7, 1806 (SAKA) K6, AG). muswn .30

poing of order should be relatable to
the earlier item which was complete
or. ... (Interruptions)

MR. DEPUTY-SPEAKER.
read out the rule to you.

I bave

SHRI K. NARAYANA RAO: Can
it be in a vacuum?

MR. DEPUTY-SPEAKER: You are
a prominent lawyer. I will read that
out again to you: “Provideq that the
Speaker may permit a Member to
raise a point of order during the
interval between' the termination of
one item of business and the com-
mencement of another if it relates to
maintenance of order in or arrange-
ment of business hefore the House™.
When so many Members get up it
definitely relateg to the maintenance
of order in the House. If I do not listen
to them there will be trouble in the
House.

st wy fowg - 3Tremw wde,
gy a9 & fuT

SOME HON. MEMBERS rose.

MR. DEPUTY-SPEAEKR: [ will
hear one by one.

SHRI BHOGENDRA JHA (Jai-
nagar): Will you call my name?

MR. DEPUTY-SPEAKER: How can
1 call you? How do I know who
wants to speak. You have to catch
my eye.

SHRI BHOGENDRA JHA: I do not
want to create trouble.

MR. DEPUTY-SPERAKER: Now you
have not only caught my eye; Yyou
bave alse caught my ears.

ot oy fomll . Sy W
wHG wwR & fed ey At 10 WA R
ogh WY farfan ifee R wrowt Prar
wg & qy wx gRrE o 3wk A @,

o7 AT gerg § wgwr 1 ag WA A g,
wfaq wwr glaw ¥ iy 9y <@
E:

“I had informed the Speaker
yesterday that I was going to
Kurukshetra to make on the spot
enquiry into the lathi charge made
by the police against the students....

SHRI K. LAKKAPPA: Ig it in
accordance with the rules? You are
a very learned Deputy-Speaker. 1
shoulq like to know from you whether
what he says ig relevant., He is telling
us a story that he was going 1o
Kurukshetra.

MR. DEPUTY-SPEAKER: If you
allow me to listen to him, within two
or three minutes the whole thing will
be over.

Wt oayg feod : & wEwrT
F ATE FT A WA T WG

“The President of the student
union Shri Sharma was first rusti-
cated from the university and has
now been arrested. I have gather-
ed sufficient information about these
matters.

SHRI K. LAKKAPPA: Is bhe an
investigating officer? Who has assign-
ed to him that duty?

ot vy fand . & afemuz a1
m-gdmien weET g 4

It should be remembered that
a major part of the finances of the
Kurukshethra university like all
other universitieg comes from the
University Grants Commission set
up under the Central Act and those
funds are also part of our budgetary
bm‘ii

CHET CRANTX T AT
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[sfr #g fawd]

“When 1 proceeded to make engui~
ries into those matiers my wvehicle
was stopped at the Karnal bypass
by the socalled youth congress
workers who were mainly police-
men and Government servanis with-
out unilorm. Lathiy were rained
on the vehicle and the vehicles fol-
Jowing in which JP and the Fress-
men were traveling, There was
a huge deployment of the palice at
that point but they deliberately
kept themselves at a distance from
those hoodlums

w4t @ IIeEdt ¥ 7 WY IR
FET |

The Statesman photograpber Raghu
Rai sustained injurtes This Consti-
tuteg blatant interference with my
parliamentary duties.”

wx & @7 TF FE0 UGATE 0

SHRI KX LAKKAPPA*: What is a
parliamentary privilege? To sabot-
age the democratic system, 15 it a
lawful duty? Sir, are you allowing
all these things to go into the pro-
ceedings?

MR. DEPUTY-SPEAKER:
tackle that; leave 1t to me,

SHRI XK. LAKKAPPA: Sir, I res-
pecttully submit these things should
not go on record.

MR. DEPUTY-SPEAKER: Going
on record is a different thing,

wWtugfrmd A qfew @
o fro oft ot iy frelt | MY TR
yer f& ¥a7 WA 39 w1, e urk
oY Ay SAWTRY AFRATT AT FCE W X,
g Iy Ay o gy {rondt e
wi§ we aft ar ...,

MR. DEPUTY-SPEAKRER: I would
rr~ygest Shri Ldmaye to confine to the

1 shall
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that i)m was o\mmctod in his
parliamentary work. Let him not
bring in other matters.

SHRY C. M. BTEPREN (Muvattu.
puzha): Sir, may I humbly ask your
one thing? Shri Limaye is certainly
within his right to raise a point of
order and you have correctly given
the ruling that any matter which
has a bew on the order of busi-
ness in the House is & point of order.
It {g in that sense that Be was allow-
ed to raise a point of order. Now he
makes some allegations, correct or
wrong, we cannot say.

MR, DEPUTY-SPEAKER: 1 shall
settle that

SHRI C M. STEPHEN: But a
point of order is not a point of pri-
vilege. If he wag interfered with 1n
the discharge of his duties, that may
or may not come within the purview
of privilege, but that cannot be &
point of order, Therefore, my sub-
mission is that this does not relate
to the order of business of the House
at all He has a complaint that he
was 1nterfered with while he was dis-
charging his duty as a Member of
Parhament So, he can raise a ques-
tion of breach of privilege, which
is a different matter altogether, but
he cannot raise a point of order.

MR DEPUTY-SPEAKER: Has
Shri Limaye finished?

SHR! MADBU LIMAYE: 1 have
only begun.

SHRI C M STEPHEN: We cannot
tolerate this sort of thing,

MR. DEPUTY-SPEAKER: If you
allow me to tackie this question, I
think the whole thing would be settl:
ed In another two or three minutes.
But, if you don't, it would be diffi-
cult.

THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
AFFAIRS (BBRI K. RAGHU
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RAMAIAY): 8ir T want to make one
submission,

SHRI ATAL BIHAR! VAJPAYEE:
How can there be a submisston on a
point of order?

SHR! K. RAGHU RAMAIAH: S8ir,
1 rise on a point of order, You were
good enough to say that & point of
order at this point of time must re-
Iate to the muintenance of order in
the House and business of the House.
Suppose I get up and make various
allegations about what happens out-
side the House and in that way I
finish my beautiful speech, and other
members also ‘do like that, even
though no doubt you will Kindly give
your ruling at the end, where do we
stand, v far as the regular Business
of the House is concerned? Last
week we lost one non-official  day.
Therefore, it there are points of
order, certainly we will hear them;
but let us all bear in mind that the
non-official business has to start in
time. We should not consume the
time meant for that by raising a
point of order.

ot Ay foriy : oW T HZF F OF
A3F W A1 v ¥ feg WYY
goftodfte & wrTITN 1 FAT AIAN
€Y BT & a TEoa €Y R § gt AN
% foT gF WETA AAT & Arq 9r @
Y 3awT O e 3ga Tet & SV
aifsat o, Saer wwwd wT AN
w18 g § Y W IueT 98 I afY
wr e ¥ gy ghvafed i 7 gy ?
o ¥ 'tg"wm ! #t Hourforlto
W iR agasR il
o g fory & ? % g § € 6t o
=g § fe ot oft g v v 4
¥ T qg s w1 Sl IR
e Peder fowefegren & oAt
WA o1 W xF ag A ww X ag
wrveredy oY, Sewrgw frar G2 quTY-

Dy acal w7 At IHF gy § Fefir-
feslfe ster gt 8 qor:
“But, Mr, Limaye, no car seems

to have been damaged”

A fie gy vt fedamm ek w4
wawe 77 7€ § fe garor &Y gfea &
s wopTT § A wfwrd &1 gaT @
¥ Pg ag et sifeatdft st ot 3@ &
RT TG ATTAN &1 Y AN 9T 3
wifem £ a€ ) qf 91 2 P ITHT
FTX 411 AT agd ad gard
ot 1 3% FIT # AR 9 F A
wEATATE !

71 e 4 9 § fr v g ag
qifeiz & ser ¥ 9wy FE@T AR
famt gferemd & o< wewrdt ghmda &
gro fafads ot ™w & 10 saerAr
A ar? fafgde arargw, fafa'e
TRINTT @ 5@ €T @€ 97T, T,
HAFTAT W7 AT gHRT GE guHa 27
w7 2T & a1}, famy, arrd, sdwEs
fyw, Fo dYo, W WAF? W TH
w0t W § 7 gy denrdf & g W
T o ? A afamd s gaagm
Wt wrgwT sfew ag § fr e &
® ¥ ury gaw Awi s @ & o
3% &, wax 29T Y FT a1 g AN
FT WEH T QERTNE AOAAIX @
Fami w1l gwama
TR R § o
MR. DEPUTY-SPEAKER: Now, he
has raised this point of order. I am

seized of it. Let me tell you what I
have in mind,

There are two methods to follow.
One is that points of order are raised
by Member, the Chair is seized of it
and the Chair disposes of them.
This is one method. There are 0
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[Mr. Deputy-Speaker]

many Members who have various
points of order. [ feel, this is a better
way of running the House, giving
my ear to the Members, hearing
point of order and disposing of them,
There 13 another, method also If you
want it, you can have that I am in
your hands Another method iz that
a pomnt of order is raised, there 15 a
debate on that point of order and the
Chair disposes 1t of If you want
that method, it 1s up to you to follow
that If you follow that method, I will
allow everybedy to make submussions
on the point of order and then dis-
pose of it Then, 1 will allow an-
other point of order to be raised by
the Member, allow a debate on it and
dispose it of Lake that, it goes On

AN HON MEMBER: You hear us
also

MR, DEPUTY-SPEAKER Very
well I have heard the point of or-
der I will hear others on it We
wal]l have a debate on 1t

SOME HON MEMBERS No, no

MR DEPUTY-SPEAKER 1 can
do 1t only with the cooperation of the
House, You follow whatever methoa
you want to follow Ag far as I am
concerned, T would prefer this method
of hearing all those Members who
want to raise various points of order,
wrte them down, each one of them,
and, then, dispose of them. But it
the House wantg the method of hav-
ing a debate on it if you want ¢o
make counter points, you can have
it. ... (Interruptions). There are
many things which are not provided
in the Rules of Procedure That is
why you have Rule 389 that anything
that 13 not provided in the Rules will
be settled Dby the Speaker Now,
this is not provided in the Rifles and
that"ls why I put it to you. T would
prefer this method, But if you want
the method that 2 point of “oitter is
taised and then there is a debate

NOVEMBER 28, 1874

Re. Adj. Motion 244

well, Mr S8hivnath Singh, we can bave
a debate. ..

SHRI €. M STEPHEN: I am also
on a pomnt of order.

MR DEPUTY-SPEAKER: If it re-
lates to his point of order, then I
shall hear you all. I would hear
everybody Mr, Stephen, I will
hear you. Kindly sit down. This is
the difficulty in running the House.
When the Chair says something, the
members talk at the same time and
we do not understand each other.
I told Mr Stephen that T would hear
him, but he did not hear me. That is
the difficulty, Therefore, we have ai}
to raise our voices If you have a
point of order, I will have the bal-
ance If there are members nsing on
points of order from this side and
from that side then I will call one
{from here and one from there

Mr Stephen

SHRI C M STEPHEN: I am on a
very basic question The basic ques-
tion 18 whether, under the Rules of
Procedure or under Parliamentary
practice, ancient or modern, old or
dynamic, this  practice of rawsing
issues under the guise of point of
order 1s permussible I have only to
read the authority for your consider-
ation ‘This 15 from the book by Kaul

and Shakdher:

“Any member can and should -
vite the Speaker's :mmediate at-
tention to any instance of what
he considers a breach of order or e
transgression of any law of the
House, written or unwritten, which
the Chair has failed to perceive,
and he may also seek the guldance
and assistance of the Chajr in res
pect of eny obscurities in proce-
dure. A point of order ghould,
therefore, relate to the iniezprels-
tion or euforcement of the rules Of
procedure and conduct of busines

! in the House or convintions of such

articles of the Comstitution ag Te-



245  Re. Adj. Motion AGRAHAYANA 7, 1896 (SAKA) Re. Adj. Motion 246

gulate the business of the House
and must raise a question which is
, within the cognizance of the Spea-
ker. The test whether a  point
raised i3 a point of order or not is
not whether the Chair can give
any relie? but whether it involves
such interpretation or enforcement
of the rules, etc., and whefher it
raises a point which the Speaker
alone can decide.”

“The point of order, when raised,
has the effect of suspending the
proceedings before the House. It
can be raised only in relation to the
business before the House at the
moment: the term ‘business before
the House' means business included
in the List of Business for the day,
But a point of order cannot be
raised in respect of an item of busi-
ness after that item has been dis-
posed of..."”

MR. DEPUTY-SPRAKER: Read
that again.

SHRI C. M. STEPHEN: “. . But a
point of order cannot be raised in
respect of an item of husiness after
that item has been disposed of. How-
ever, the Speaker may permit it to
he raised dunng the interval between
the termination of one item of business
and the commencement of another if
it relategy to maintenance of order in.
or arrangement of business before, the
House. Thus, a point of dtder may be
raised during thig interval if it relates
to the enforcement of Rules in regard
{o the suspension of a member.”

The point that 1 am raising is this.
Now there ig a list of business before
us. A part of the list of business has
been dispoged of. We are now to go
10 the next item in the list of business
We have not passed on to any item of
business. No business is now before
the House. My submission, therefove.
iz that it cannot relate fo a business
before the House. it doeg not relate
to the Interpretation of the rules
because no rule was applied here. It
does not apply to ihe Constitution

because no Article of the Constitution
is applied here. Nothing of thig thing
hag happened. And the rule says that
ihe list of business must be proceeded
to whether anything has happened
which relateg to the list of business
before the House or the order of busi-
ness before the House. I am not re-
ferring to what Mr. Madhu Limaye
has said. But when the House has not
gone to any business and when the
House is attempting to go on with
the buginess in accordance with the
hist of business under the Rules, my
humble submission 1s that it {is per-
emptory that we stick to the list of
business unless the rule of interruption
of business comes is to play which is
warranted only in one or two cases.
namely, the privilege question. Other-
wise, this thing has to be proceeded to.

It is within the right of the mem-
bers of this House io demand that we
proceed to the list of business before
the House. And what is now raised
doeg not relate to any of these matters.
My humble submission is that this is
a misuse of the provision of the Rules
and the misuse will not be permitted
It is a blatant violatiop of the rules
of procedure. A discussion is being
permitted on umpteen subjects without
the permission of the Speaker. That
is what is taking place. We do not
know what is coming on.

A discussion can be raised only
under Rule 183. If it is a debate, it
can take place only on a motion. A
point of order can relate to only a
matter which has been spelt out. It
is a settled provision. My humble
submission is: Kkindly do not permit
the Rules of Procedure to be violated
completely. Kindly bear in mind that
every minute that is given to this
sort of exercise means trampling on
the rights of the Members of the House
ang trampling on the rights of the na-
tion as a whole which wants their busi
ness to be transacted in this House. We
are here for that purpose, not for the
purpose of carrying on this futile ex-
ercige of going on spelling out um-
Pleen sorts of complaints under the
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{8hri C. M. Stephen]

8arb of points of order. 'This is not a
point of order. This procedure 13 not
permissible under the Rules. I want
a ruling on that. They can come
under Rule 377. '

oft WreR WY Soreaw wEww, ¥
FTE-EqAT TENT W gHAT ST ofY.

MR, DEPUTY-SPEAKER. Only on a
point of order, not on the adjournment

motion,

i fovgara fog (R87) - Swredw
AET, agd wve oft wg fawd & o
T FTEAT BY g9 & AT A% avg ga?
oG T FT T |

st Whr WY: § 93 sEear ¥
709 337 @1 § 5 i Wv v g
A E), N Ir v R Y, AT 97
qIFT “Frpamas fa=rarr”, s
arago fammane”. |

MR DEPUTY-SPEAKER
a pomnt of order®

ot WNE Wt FarsAer wENR,
qgw g7 fad | (wawermy)

Is there

MR. DEPUTY-SPEAKER: You want
me tp allow hm 1 allowed Shri
Madhu Limaye because he said that
his right as a Member in the dis
charge of s duties hag been obstruct-
ed But if you mention about a train
angd everything, that is not a poin{ of
order.

15.08 hrs.

oY WK WY . JUEIN WA, Wig
o apw Sfarly 1 F O ST o8t o T
anT wiR e s o g g 1 Al S
ag oY we { fir gie w19 gd S oY
worwa € § oz & &t gy § < P
o 7ok onq WY I9W W A &, 1y
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o wryd  Tiware AR eomdie ¥
wY Ay gr—aearge T,
wawsTe Aroge farre 9w, widt,
W WY s fek @ . (shwm) |

&Y 3% M0 T T Quue ¥
IRE AT, A AT, L L .

MR. DEPUTY-SPEAKER. What is
the point of order?
it W ;SO & @ 6 A
T WA O ag gwh et O ofy At
ot & At § wurer sl w7 wver
&tat war, arfear S mf . . (wwwawr)
... ST gt mteftowmo @Al
w1 o wywa N x| = g
forqt qar | | (wrwspr) .. 1940
¥ 1942 &t o1 gfewa SarATT AW WA
@ &, <1 fagre & @oTAcge & TART
iz £7 g7 # quT &7 & o oft
FAETH Y ., (wEwww) L L OF
ZNT & Trey AT A & AR § N wraw
fg1 an wuwew femar v AT
avuw foveTane &1 1T AN &7 )7
_mm’tmﬁrmmmﬁi‘ﬁa C e
........ (ooamret )...........
uF gore ¥ sqrer Wt wraw feg g
veeennee.. (vOWEW) ..., ..

§t eqwene fm (¥MwOT)
wtr o fagr Ay A Fv g, ..
(wrwewwr) . ., Y fage ¥ 6
g A A drsra b N
wiY Y ¥y § o dfhew ¥ o7
oo § .. (ewwwm)........

oft wripx wy: wg wifolt awE
& R oaft ., (ewwww). ...
wutery @ wwfiel eATEl
iw ot o fom aEw @
foclt ot oy ¥, (stwww).
wafelt &or & we. ... (wrem)
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wega A ST, . (wwew) ..
ag o A, wdeahedl o dar
Fam ... ..

o wriey faw gz ATd zﬁm
e & B wY7 fore ot B woar g, .

Wt W |1 sqrere wdam,
R & g Iy wzar W@ gidv 1 R
TR o oF § TR AR A wr
fas tmwﬁw@mtmxnm—
mTwa:ﬁmaﬁ#wzaaﬁmqtfm
TG ST A e ghea @y 1 & v A
fw Gt vz §1 1w Ae A E wr
famY 3 Sran &% A1 Ta A ey &Y A
wnfew 1w faa =l & wzar i -
wf ¥ | (sawEr) Wt famie @
gwn ag fagr % thagm o urx 4w et
G goT @,

MR DEPUTY-SPEAKER You have
made your pomnt

st W WU IITUEM HERE,
e w71 g1 Afw ) 34 gfrwa S
Fr sy & o w0 2w v 3
i e WY e itTwy & soay won, 5w
& arz 3 OF A 7 AT AT &7 <@
T ... (W) .00

W wrgat g by Y 14 cqwa wewy
T LAY W g 1 QT w1 et
ol ) gart falr e, ov &}
WA WA qF AgT ) ATAE A
W g o i 3§ o, el
WTAT &7 94T ¥ WTOW AT TG W S
w H oy 81 wwleg wal ¥ 93
o § % gw wOwafwi & g O
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W s % g9 fawd B dqe
Y & wiifs g7 % e S wavar
¥ % g I aew A o aw fear
LURCIE SR U O
W3 faad wrw ovey &1 o farw ATy
A8 O F A A U F g, vANy
wf T wgar ¢ fe T Y qundi
F T &1 R A v any 4@ &
(wormewr) | 51T AT gEwE ¥
HioA Ft 7q7 Aifay Wiz 58 77 98"
T FY gATwA VWory anfiy 3w ¥ wawA
X N7 A gaAy § ww @ G 6w
faeliam s qmnmmargﬁmﬁ
FWAF AT T (egeew)

st oee fagrd aradnt (wrfag)
a fgrgena faelt 73w 7 wifawa e
gam, ug fergema @

stavrrmr S TR R AT
qTET &)

MR DEPUTY-SPEAKER:. Mr Jha.
you have made your point, Kindly
cooperate. Please conclude now. Mr.
Bhagat.

SHRI H. K L. BHAGAT (East
Delhi). Mr. Deputy-Speaker Sir, as &
Member of this House, 1 have nght to
gay that the House proceeds with its
business according to the Rules of the
House and, where the time of thus
House i3 consumed sgainst the rules of
the House, in g way, it 18 an infringe-
ment of my right as a Member of this
House.

8ir, it 19 now very interesting for us
to note what Shmi Lumaye sad I
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[Sbri H K L Bhagat?

thought that he was sometimes fan-
tastic (Interruptions) I could not think
that be could be that fantastic Yes,
he is terribly fantastics —I agree with
this It 15 very interesting when he
said that as a Member of this House
ks right was impinged upon and be-
cause of that, the order of the House
15 being affected 1t was for us to
hear from him that lathis weie rained
on the tar But, there was not a
gseratch on the car—i1t was managed
but the lathig were ramed upon it
This is the logic of Mr 1 maye The
lathis were made of rubber 1 om
saying that he 15 trying to infringe
the rights of the other people Now
yeu are threatening  to gherao the
entire Parliament. 1  sav that Mr
1 imaye beng a party to this decision
to pherac the House 1s gully of cleat-
ng disorder m this House and 18
guilty of breach of privilege of the
House The MLAs of Bihar huve 1so
a right to move on the roads

Your people are usmg wviolence and
using bombs and throwing stones and
if your car 18 surrounded by a few
pecple and few black flags are showm,
don t hecome jittery

My frnend 1 tell you that vou are
gring to reap the harvest of what you
are sowing 1n  Bihar and n this
country You are imfrnging my night

oft wzw fagrQ aoddt  TTVTR
qgrey AT ¥1 oamfr ¥ oA
fx AT THS § TG aFH D
a3 £ ¢ fey fauw ¥
s AT Ty § A A A afe) &
GAAT Y | 5 PRIY FTA5 & A g 97
wiafa &7 73 & 1 FAETA qEET W
fadzy aF # % 7% A9 %) wTN I8
& % are¥ it 9= w3 § T 7 AN
w1 oy ¥ AT Ay AEY g g
¢t ®Y 7 I A TR T AN
qur Afl—wrg I AAG REA A 4 A

ady ¥ afe ¢ Y § oy
3
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W famn

* Meake your

point of order Do not reming me of

apything
oft wzw fagrd wrokd

g1 A %

FT8 VY)Y nearm #Y g & oy fas
gw § ez fear ur e 2w & AvAa

ant itk (e AR QY

qax oY fz

g Y g RAOATTES § 397 1iA-
w gRAT wTF ¥ wifEw Wy gy
a7 & 9 gareg 27 1 As7 38
g5 nex aAY 3T Wy qwar v
sarer afewan Yreay arr ) 7 ATt

#1 937 STAY 7AL faar @t
afvggr ¥fEar 39 AVE A

TRt WA
AR AA

ey thedy =t 2o afeva 41
fEqt F@ql ¥ | TR WBEY 3 4
g afgam <am ar A7 aw

gfgart #% v anfy ar

;‘a{;?

MR DEPUTY-SPEAKER Telt me,

1x this a point of order?

o wm fagr okt

q’( qTRF

o6 wET &7 A7 ¢ fr s qoA
qTAAT AFR ALY A1) NI FEA K
T gy R A A X XQ A
wr aa * oArd Wew Fa s o a7,

qIAAT 9FH A 47 TET /7

(e ® AT

ST AT qy SR 4§ A s
Aw ¥ QT 7 T7 WEEI B "t AT

L 4

& oqF waery 330 I
v wy ghoamr w1 T ¥ 3 IR
sy 4y 5 34 97 g

gro « o frrtr sy g vy 7 war At

Y %Y e o et fos oM

e ATYRI A1
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®  var w1 yedent fear ST
#ifge | %™ REY oY § INET FAR
WY faar fr g wdam frar staam
Hfww K a7 wwawm fear oo, 7g g9 7
TWA ¥ A § A IA 97 R
fapay st |Y< ot w74 avr A gfoe
LR R DR

= ¥ frdew —wT qriT Ar Ay
Fr§ nyIT A7 VIV AT WT@A § A
3% w87 W @t wien Ffyw gw
ax o FA? B AR-AE AF AR
¥ xR # B ofAargz F1a A 379 a0
daa fear mar ) ew A (e 9T
R} §-g7 7 wqt afre fads 11 wa
a#Y fou & (sawsmiar)

goteam Wt frgram AT SN &Y
glagre ¢ fr afqadz & a9 o
aY7 faoqm qama & fa@ QA 0
A F o AT AT AT AW ATAE
faq o\ aifargz 31 Z7ATA ATATIA—~
ag durfaT a9 AT 07 o7 ¢R T

SHRI K LAKKAPPA Wil you
allow this Pariiament to bLe gheraoed?
{ Interruplions)

SIIRI MADHU LIMAYE I defend

that view

' o freare fog (Rma) I
WERY ATIT WR GTET & AH 7 WY
At wa fma & Y § A
W% WY AR § 1 3F AT F ATy
UTh WTET & WA A AQATEY AT Ay
W F 1w F TANTTE A A7 A
famr—& g A frdas aom =Egar
f—waawre AY €Y 7 & A @y
B2 2w A agm waw v §, Ffwx amm
WA WA,  (smwww)
4 T vy awTe 0y fedlt g

Avat X gAY qraET K1 797 FT QAT AL
At wa¥g I @ At Fifgn ar ¥@
aft fwar 1 Afwr &9 v A glramy
my-gfamr & Amy F w1
@ 3¥ 9gEy W IR FH A 7
9z0A fFaT—8F T76 WIS IAFY
azArm F77 §, #EA § T A fawr
E—g agr & AT w7 TET ALY &Y AT
/Y7 TEE HYA AEATRT &7 AT
74 & fam g7 @ og faard—aY o
IR A NG TV AG-JE FATAAE )

¥ sy &7 fadew Fvar ww@Ar g—
wan ¥ W1 F fA¥ g1 Avew fzmnr
a3 fa ur fam ey g I R
§ snpAt e wvR ¥ fa gw for
&Y & o I3 wave FET Y EFE K
faat st wien 1 AEy £V weETT A
gAY 74 ¥ oy St e faar g 9T
e & (72 A1 aw famr g—zowt
afer ¥ v@ 37 €1 3FEM goET qrEAT
F71 azwa faar §)

7 g w71 fraza £ fe wg fomd
Y & Y caveez arh v 7 AT fagyar
R FY awrwT @ arfwy ey wRr
T I T w94y NEAT w7 KA fray
& wmuEm W1 &Y IRy T A
feamr &1

it wamey faw Ieaw mERY
HICEY TTE AW NI 58 "G F1 ST
UIX EIN—¥F 37 Hgd F 8T Fo
e 7y a1 {4 o fdY w1 gar fem
o w9 & & Ty ¥ oy ww an
wx &3 agr IR faesy &1 g feay ar
al 3% uAT FArey W A @A g
garar qr) AR fear gwr ar f
giaarar & ger AY ¥ aEREw A R
T FT UG EAr 7 f=aw
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[ sz i)

TR I AT AT & agd gowy waran an
o #gr a1 fw yo faedl oY waw €Y
FraaTgt & ¥ frarer faan wa Afor ag
Y fererel) o 1 orrsiepTer WY AglY WY
gizamar ot @ ¥ At s & s frdy
%Y g1 @1 a7 wEfad & e ¥ e
wat fe adlara sy Aom ey L . .

it fremw fag: o€ gsT
fraan faar ar ot &g a1 i wma,
89 WI9ET WA F40 |

s weae forw ;oo & qEy g
ar & TR @ ogx Wy T
AT feed ot & agrar-gfes
¥ faqdl aeY 74t & ¥y A e,
faay A Ay avfear ft & swaww
A AT foady g mfegr 3% wm
of T 4T AL 9T FEAT FT @ 4|
gw ®mt Y wfed 07 ot g =aran
T |

Iqreued AT, ¥ vy fEayd wr A
q71 =EY AAT | Ffaw gw fasY aret
& w0 wq wE fewie N7 gum g
& fgars *19 wow fem. 4w A1 g gERT
fa<e wauw gt FfEn W T
|ATT G, 31T O 3T FFAAH 3
at ag fam Faa 7 agt At Fgardl
& 1 91 TR A0 B, W A T Wy
U weary, o AW AR §) W
W Y g A A 1 wwrw
waam w7 &, wfagd o 1 fadm
SauT v F—ar 4 awwg & N
T 1 aar R oA § el §, it oy
& ey qrdy wt & ez S waw
&, sy ¥ wratet w) oo wad §—
oY eed-—ew gy § 7
Fyrem g, 3y gt aerC ware §-
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FIC-RIT R Tt & v foads gre o
gFa A wgr s EfFmaT N
wafer gt wifgq, gt wia @
wfeg, &1 &7 *r wswiwg Ha
Frfgy | FiwT 0 9w § aEgedAw W
g7 & wee ) A, afer fpgem @
urardt & Favé @rx .y famy qer
&3 &, waamo o A fra) & w0 ae e
gt 3or€ &, faeat @ o fireene wdy
EA—ITH FIT A3 FAGY, AT ¥57 A
®H T4, T AT F ©F B AFT
B A S 7 aW AATEF I A
FAradY At 9rgd g—afe sawwow of
*1 &9 woz feamr TE at va Kdy
fergerm & w8 o 9D, 37 W
FI% @ § A% = Foorr sl aW—
a7 T Y AAT HT hAAT &

SHRI K. RAGHU RAMAIAH;
Let us come to the buginess of the
House Otherwise, this debate will
go on the whole day. May I humb-
ly request you to come to the busi~
ness of the House? Where are we

gowng? (Interruptions) .

MR, DEPUTY-SPEAKER: Order,
pleagse. Just a minute. I think this
is a very appropriate question put
by the Minister of Parliamentary
Aftairs. (Interruptiong)

it wavae faw - w1 qOd) W
wiv aar feave wrdi—<Wt g
w37 1

MR. DEPUTY.SPEAKER: Order
please. The point is this. He has
put the question: Where are we
going? I can say this: I will go
wherever the Members want to go.

PROF, MADEBU DANDAVATE:
Just now we are in helll
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MR. DEPUTY-SPEAKER: If you
fhink we have had enough of this,
then let me dispose of the point of
order. I say I fully agree with
what Prof. Mukherjee has said. He
has gquoted s0 many times during
the last few days that the Speaker
has no eyes; he has no mouth; he
has no ears, except what is given
to him by the House,

PROF. MADHU DANDAVATE:
He has a soul.

MR, DEPUTY-SPEAKER: I have
never realised the truth of this bet-
ter than today. Whatever I do I will
do only with the consent of all of
you. If Mr. Raghu Ramaiah asks me
this question: Where are we going,
I will tell you: I will go wherever
you go, wherever the majority go.

SHRI K. RAGHU RAMAIAH: We
want to go to the business.

MR. DEPUTY-SPEAKER: If you
want that we should do some busi-

ness I would request you all: Let as
stop here. Let me dispose of what-
ever questions have been raised.

Then we shall proceed {o the busi-
ness if vou all agree. .. (Interrup-
tiong). Order, order. This is the
congensus you have all agreed.
Kindly give me only three or four
minutes to dispose of the points that
have been raised. I shall first deal
with what Mr. Stephen has said...

(An Hon, Member:
ber). Every Member is a genuine
member and is an hon. Member;
kindly do not use these expres-
siong.. . (Interruptions.) He has
read elaborately from our book, prac-
tice and procedure. I say I do not
dispute all that. He has also read in
the Jong quotation that he referred to
that in between two items points of
erder might be raised relatng to the
maintenance of order in the House.
May I point but to him another rule,
the last rule in our rule book which

says that anything that is not speci-

2112 L8--11.

Bogus mem-

fically provided for by these rules, or
the detailed working of these rules
must be regulated by the speaker. I
had also gone on record many times
in the past that thoge rules have be-
come very inadequate. I had also
said that we had a democracy that
was an elitist democracy. 1 had also
said that now we have a .nass demo-
cracy and whatever happens finds a
reflection here. I had also said that
the Chair can run the House only
with the consent of the Members.
When a sizeable section of the House
is very agitated about something,
you have to take note of it. Other-
wise it is not possible to run the
House. That is where the feelings
of the Members have relevance to
the maintenance of order. That 1s
why 1 take note of these things.

I think the only point of order
raised is by Shri Madhu Limaye. In
a different may Mr, Jha also raised
the same point of order...(Interrup-
tions.) The fundamental question is
this: Whether a Member of Parha-
ment is obstructed in any way, any-
where A Member of Parliament
does not cease to be a Member of
Parliament when he goes out from
this House. That is why he raised
this question, whether when he goes
out he can be obstructed anywhere in
any form Mr, Limaye has said that
he was obstructed when he went to
Haryana to investigate about the
affairs of the Kurukshetra University.
He has also said that because thus
House gives a lot of money to every
University, we have voted some
money to the Kurukshetra University
and, therefore, we have a resonsibi-
lity. He had gone there az a Mem-
ber of Parliament to enquire into
these things and he was obstructed
by the police. That was his point.

SHRI SHYAMNANDAN MISHRA!:
The only lapse on his part was that
he did not inform the Minister of
Parlismentary Affairs; otherwise, he
informed the Chair already.
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SHRI S. M. BANERJEE (Kan-
pur): We have to fight a Kuruk-
shetra war.

MR. DEPUTY-SPEAKER: May

be, we are going to fight another
Kurukshetra war very soon; I do
not know. But who will be the

Pandavas and who will be the Kau-
ravas, we do not know.

SHRI S. M. BANERJEE: What
will be your Karna?

ME. DEPUTY-SPEAKER: I can
visualise the role for myself, because
I come from that particular commu-
nity, I can visualize only the role of
Karna.

Shri Bhogendra Jha also, in a diffe-
rent way, said that he was obstruct-
ed. He was coming in a train, he
was obstructed by some people rais-
ing lathis. It comes to the same
question.

I think we have certain precedents
on this question of privilege. Un-
less this House decides otherwise
later on, I cannot rule that out, we
have to go by certain decisions
which have been accepted by this
House. It has been a well-laid con-
vention that if a Member proceeds
to attend Parliament as a Member of
Parliament and if he is obstructed in
that process, then it is a privilege.

PROF. MADHU DANDAVATE:
In other words, the journey from
Kurukshetra to Delhi will attract
privilege.

MR. DEPUTY-SPEAKER: Now
we have to remember this that Shri
Madhu Limaye is a much bigger man
than a Member of Parliament.

SHRI S. M. BANERJEE: Why?

MR. DEPUTY-SPEAKER: As a
Member of Parliament we have cer-
tain functions in this House. But. as
a leader of standing, he has other
responsibilities.

SHRI K. LAKKAPPA: A leader
without any following.
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MR. DEPUTY-SPEAKER: What
I am saying about Shri Madhu
Limaye, I say about you also.

SHRI S. A. SHAMIM (Srinagar):
What about me?

MR. DEPUTY-SPEAKER: About
you also. I think it was you who
brought Haji Mastan to the lime-
light. And you did that in your
capacity, not as Member of Parlia-

ment, but in some other capacity.
Therefore, you are more than a
Member of Parliament. I concede

the same thing about Shri Lakkappa.

SHRI S. A. SHAMIM: Then I
withdraw my statement. I am no
more a leader. I stand on an ordi-
nary pedestal.

MR. DEPUTY-SPEAKER: As
Members of Parliament, as leaders,
we have many other duties that call
us everywhere, and the Dbigger the
person the more the duties. When
we go out of this House and perform

our duties as political leaders. we
encounter difficulties. Whether that
comes within the purview of

obstructing a member from doing his
duty is a new question which T think
the House must go into very care-
fully. There is a Rules Committee
for that. So, I repeat, that question
is open and it cannot be a question
of privilege at this stage.

Now, if you agree with me, we
will hurriedly proceed with the for-
mal business.

wt maer fagrdY aveadt gai=Ter S,
SIYHTA FT 9T FAAT foar w7 3777
g1 g ?

MR. DEPUTY-SPEAKER: 1 will
deal with that too because that point
was also raised. I am seized of it.
But I thought that this matter was
disposed of in the morning. I saw
the proceedings just before coming
here. An Officer of the Table gave
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e just one minute before coming
ere. This is about the question of
lleged assault on Shri Jayaprakash
arayan. . .

SHRI MADHU LIMAYE: It is a
act.

Sam; TS 9¥ BRGT @I &Y =By
b qE G gar g

MR, DEPUTY-SPEAKER: Let me

ange ‘'that word, instead of

‘alleged”, “reported”.

'Now. this was raised in the morn-
g and the Speaker said, “You can
ave a discussion but not an adjourn-
ent motion”.

HRI MADHU LIMAYE:
5

Why

MR. DEPUTY-SPEAKER: I do
t know. I am just reading it out.

This point was raised by Mr.
‘amnandan Mishra. I would read
from the proceedings:

-
“Now what happened yesterday
as that some honourable Members
Parliament and Shri Jaya-
rakash Narayan were prevented
m moving by the rowdies under
e protection of the Haryana po-
ce. Therefore, this is a matter
lving the fundamental right of
people of India and the Har-
a Government making nonsense
civil liberties. That being the
ion, whether this House can
plate it with equanimity and
we should not take up this
, it is for you to consider. It
a State subject.

K. LAKKAPPA: My point
I|is on the same article 19.

EAKER: Whatever be the
al rights, the ordinary
for laws and courts is
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available. We do not determine that
here. It is not by shouting at each
other that we decide on fundamental
rights.

“SHRI
HRA:
ing abrogated in
ruptions).

SHYAMNANDAN MT{S-
Fundamental rights are be-
Bihar. .. (Inter-

MR. SPEAKER: You can have a
discussion but not an adjournment
motion. Their Assembly is there
to decide. I am sorry I cannot
allow it.

We adjourn for lunch to
semble at 2.30 p.m.”

reass

So. I cannot reopen this. Let us
go on with the business.... (Inter-
ruptions)

SHRI SHYAMNANDAN MISHRA:
The Parliament has no reality be-
hind it if fundamental rights are
denied. .. (Interruptions).

SHRI MADHU LIMAYE: We stage
a walk-out.

Y wraw fagr asaay : 77X ary

S §6 gw & AT o gl 0 T

& gas af7 (TqT AT HEAd T

79 & faqg gw el w1 I g

[Shri Atal Bihari Vajpayee and
some other hon. Members then left
the House.]

SHRI SAMAR GUHA (Contai):
Sir, before I withdraw, I want to

draw your attention... (Interrup-
tions).

SHRL"® Bau=E. MAVALANKAR
(Ahmedabad): I have got these

photographs on attack on J. P, and
his motorcade. If you permit me, I
would lay them on the Table of the
House.

MR. DEPUTY-SPEARER: Give
them to me.

'
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SHRI SAMAR GUHA: Just now,
you read out that the Spenker had
expressed his willingness fo have a
discussion on that. I have given a
motion i the morning according to
Rule 388, suspending fhe business of
the House and using the residuary
powers of the Speaker under Rule
389. A motion was given that this
House condemns the attack on J P.
and urges upon the Government to
take all measures for protecting his
life. I want to know from you whe-
ther, according to the direction of
the Speaker or according to what he
has said in the House that a discus-
sion may be permitted, you are going
to permit a discussion on the motion
1 have given notice of {Interrup-
tions).

MR. DEPUTY-SPEAKER' Let me
first deal with his point of order 1
will read out the relevant rule be-
cauge he wants the rules to be sus«
pended. The rule says:

“Any member may, with the con-
sent of the Speaker, move that any
rule may be suspended "

It can be done only with the consent
of the Speaker. In view of the fact
that the Speaker has agreed to have
a discussion, I do not see that this
motion. ..

SHR] SAMAR GUHA: Sir, I had
given this motion 1o the morning.
The Speaker has indicated his wil-
lingness: he is prepared to have a
discussion. And the motion is al-
ready there. If it 15 not being taken
up now, at least we should know
when this motion will be taken up.
1 am within my rights to know from
you. 1 have given notice.

MR  DEPUTY-.SPEAKER: The
business of the House cannot be
arranged ad hoc off the cuft, by the
Chair. The rules say that the Secre-
tary wili arrange the business from
day to day under the direction of
the Speaker who does it in consul-
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tation with the Leader of the House,
What you have said is there on re-
cord. He has agreed to a discussion.
But we cannot run it in an ad hoc
way that we must have a discussion
tomorrow or the day after. There
is a certain procedure for that,

SHRI SAMAR GUHA: I shall tell
you the reason why I requested the
Speaker to suspend the rules, Yes-
terday this incident Thappened in
Haryana. Today the same thing may
happen 1n Delhi because Mr, Jaya-
prakash Narayan is in Delhi today.
Tomorrow he will be leaving for
Patna. The matter is so urgent, Sir.
We are taking things very lightly.
The direction in which things are
moving, I think, Government should
take a note of 1t I think, we should
also take a note of it. It ig our duty
to draw the attention of the Spea-
ker and through the Speaker, of the
Huuse that the way things are mov.
ang, 1t will lead to a situation of civil
war in the country, and no life, how-
ever protected it may be by police or
military, wil] be safe in future; if
things go on in this way and if Shri
Javaprakash Narayan's Wife it endan-
gered, I warn the Government, that
we are heading towards a civil war
and no Lfe will be sale in this coun-
tiv As a protest, because you are
not allowing this now, 1 stage a
walk-out.

Shri Samar Guha then left the House.

st gAo QR0 Faeit ot o afe i
% gw & andt g7 A At wAE
&wr 28T ErE e 2T, Srad Avr rwd
%m0 At s P, war § we e
anax ¢, T &)

ot vwtenre welt ()
fargenn 3% &1 avaw §

SHR! P. G. MAVALANKAR: The
adjournment motion has been dlsal-
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lowed by the Speaker but he has said
that there will be a discussion on this
Importunt 1sste, My only pomit 1s that
that discussion must take place at an
early date because many important
ang subtle issues nvolving democracy
are tnvolved Therefoie, we should

have the discussion as edrly as poeca-
ble,

15.40 hrs.

PAPERS LAID ON THE TABLE

MERCHANT SHIPTING (WRLChS AND
SALVAGE RuLss, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI H M TRIVEDD I
heg to lay o the Table a copy of the
Merchant Shipping « Wreck: and Salv-
age) Rules, 1074 (Hindi and Enghsh
versions) pubtdihcd in Notification No
GSR 1218 1n Guzette of s dated
the 16th November, 1974, under sub-
section (31 of section 458 of the Mer~
chant Shippaing Adt 1858 [Placed
{abrary Sce No LT-858 74]

ANNUAL RipORI 0f TOCT-GRADUNTF

INSTIIVYE or MiDIc AL Foucaton

AND RESYAR(CH  CHANDIGARH TOR
1972-73

THE DEVLUTY MINISTER IN THE
MINISTRY OF HFALTH AND FA-
ATILY PLANNING (SHRIL A K M
ISHAQUE!Y [ ber to Liv on the Table
a copy of the Annual Report (Hr.dy
and Engbsh aversion<d of the  Post.
Graduate Tnstitute of Mediweal Edura-
ton ind Research Chandigarh, for the
venp 1972.73, undrr gectices 19 of the
Post-Griduate Institute of Medical
Education and Research, Chandigarh,
Aet, 19668 [Placed in Librery. See
No, LT-8595/74)
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NOTIFICATION UNDER IRON URL Minks
LaBour WELFARE CEss (AMENDMENT,
AcLT, 1970 IroN ORE MiInes, LBoU t
WELFARE CEss (AMENDMLNT) RULE,,
1974, EMPLOYRES' SIATF  INSLitLC
(CrNTRAL) 2ND AMENDMENT RULES,
1971 AND APPRENTICISHIF  (AMEND-
MENT) Ruses, 1974

THE DEPUTY MINISTER IN THE
MINISTiY UF LABOUR (SHRI BAL.
GOVIND VERMA) 1 beg to lay on
the Table—

(1) A copy of the Notification No
G SR 1006 (Hind; and Eaiglish ver-
sions) published 1in Gazette of India
dated the 14th September, 1974, 1ssu-
ed under cecticy 1 of the Iron Ore
Mines Labour Welfare Cess (Am-
endment) Act 1970 {Placed 1n Ltb-
rary See No LT-8596 74}

(2) A copy of the Iron Ore Mmes
Labour Welfare Cess (Amendment)
Rules, 1974 (Hind: a1d English ver-
sions) published in Notification No
GSR No 1007 in Gazette of India
dated the 23rd September, 1974
under «ub-section (4) of scection 8
of the Iron Ore Mines Labour Wel-
fure Cess Act, 1961 [Placed wn Lib-
rary See No LT-8597 74}

3, A (opy of the Emplovees’
Wtate Insurance (Central:  Second
Amendment Rules, 1974 (Hindy and
¥roglish versions) publiched in Noti-
ficat y» No GSR 1122 in Garette
of India dnted the 12th  October,
1874, nnder cub-sect on {4 of sec-
tinp 85 of the Emplovees” State In-
surance Act 1948 Pluced an
Iibvary. Si¢ No LT-8508 74)

{(4) A copy of the Apvrentceship
{Amendment) Rules 197¢ (Hind:
and Enghsh veruons) pubhished m
Notificatron No SR 122 n
Garsette of Indiy dated the 18th
November 1874 under sub-srclion
(3) of section 37 of the Anprentices
Act, 1961  [Phced m Library  See
No, LT-8399 741
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